FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF DANCY BUILDERS PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor Dancy Builders Private Limited
2, Date of incorporation of corporate debtor 09 Feb 2019
3. Authority under which corporate debtor is incorporated | Registrar of Companies , Delhi
/ registered
4. Corporate Identity No. / Limited Liability Identification | U11100DL2019PTC345711
No. of corporate debtor
5. | Address of the registered office and principal office (if | H.No. 804. G.F.Seqno Gtv-1932 Flat B-1 Ghitorni
any) of corporate debtor Gadaipur, South West Delhi 110030
6. Insolvency commencement date in respect of corporate | 27 November 2024 (Copy of order received on 28-
debtor 11-2024)
7. Estimated date of closure of insolvency resolution | 26 May 2025
process
8. | Name and registration number of the insolvency | Ashok Kumar Gupta
professional acting as interim resolution professional Reg No IBBI/IPA-003/IP-N00010/2016-17/10072
9. Address and e-mail of the interim resolution | Email: cmaashokguptid gmail.com
professional, as registered with the Board Reg. Address: LD 46, Pitampura, Delhi-110034
10. | Address and e-mail to be used for correspondence with | 304, DB Gupta Road, Karol Bagh, New Delhi-
the interim resolution professional 110005
Email: cirp.dancybuilders@gmail.com
11. | Last date for submission of claims 12 December 2024
12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act as | Not Applicable

Authorised Representative of credifors in a class (Three
names for each class)

14. " (a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Physical Address: NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Dancy Builders Private Limited on 27-11-2024. (Copy of
the order recived on 28-11-2024.)

The creditors of Dancy Builders Private Limited are hereby called upon to submit their claims with proof
on or before 12-12-2024 to the interim resolution professional at the address mentioned against entry No.
10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Corp office : 304, DB Gupta Road, Karol Bagh, New De]ln 110005
IBBI Reg. No. IBBI/IPA-003/IP-N00010/2016-2017/10072

Com Email : cirp.dancybuilders@ gmail.com

Reg. Address : LD-46, Pitampura, Delhi-34

Place: New Delhi.

Date: 29-11-2024.

Web link: https://ibbi.gov.in/en/home/downloads
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SATURDAY, NOVEMBER 30, 2024

DREAM PROCON PRIVATE LIMITED

(Under Carporate Insolvency Resalution Process)

MOTICE

Molice 5 ht:l'l&b%gn'&n thal the undersigned Being the Resclution Professional of
Cream Procon Pnvate Limited (DFPL), 8 Company whose Corporate Insolvency
Faesalufion Process was inifialed by Hon'ble Mational Company Law Tribunal (MCLT),
Mew Defhl vide order dated 06.09.0215% in CRIBYMTTHMDY218, has prefemed
applications bearing nos. 1A 502470024 balora the Han'ble NCLT, Gourd [, Mew Dathi
undar Section 66 and 67 of the Insalvency and Bankruptcy Code, 2016, The said
application was listed for hearing before the Hon'ble MCLT, Mew Dalhi, Cowrt-l1l an
21.11. 2024, whereby Hbery has been granied o the Resalution Prafessional by the
Hon'ble Tribunat to publish a notice of the said application in two-locsl newspapers
whrl Respondents Mo, 3and. 5, The Respondents vide the said aeder Rave besn
granted 2 period of one week after the publication of this notice fo file thekr reply. Tha

SECOND FLOOR, GMTT BUILDING

' UHIVAH SMALL FINANCE BANK D-7 SECTOR 3 NOIDA UP 201301

DEMAND NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION & RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 THROUGH PAPER PUBLICATION

A notice is hereby given that the following borrower (s) have defaulted in the repayment of principal and payment of interest of credit
facilities obtained by them from the bank and said facilities have turned Non Performing Assets mentioned against each account. The
notice under Section 13(2) of Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 were
issued to Borrower(s) / Guarantor(s) on their last known addresses by registered post. However the notices have been returned un-
served and the Authorised Officer has reasons to believe that the borrower(s) / guarantor(s) are avoiding the service of notice, as such
they are hereby informed by way of public notice about the same.

ol
F T FRR Group, 11th Floor, Hyatt Regency Complex,
Indusind Bank Li% 5  New Tower, Bhikaji Cama Place, New Delhi-110066
Notice under Section 13(2) of the Securitization and Reconstruction of

Financial Assets and Enforcement of Security Interest Act, 2002 ("the Act")

Notice is hereby given to the borrower / mortgagors / guarantors, who have defaulted in the repayment of principal and interest of loan
facility obtained by them from the Bank and whose loan account has been classified as Non-Performing Assets (NPA) on
26.09.2024. The notices were issued to them on 20.11.2024 under section 13(2) of Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest, 2002 (SARFAESI Act) on their last known addresses calling upon and demanding from
them to repay the entire outstanding of Rs. 45,85,102.48 (Rupees Forty Five Lakh Eighty Five Thousand One Hundred Two and
Paise Forty Eight only) as on 31.10.2024 and further interest and penal interest at the applicable rate of interest from 01.11.2024

fallowing Respondents are hereby issued notice of ihe pending apphcatan and any other costs, charges, expenses incurred thereon, less credit if any. However, few of the notice(s) have returned un-served Name of the Branch & Description of the Date of Date of Amount as per
Respondents in 1A No 5044/2024 and as such they are hereby informed by way of this public notice. Borrower / Guarantor Secured Assets NPA |Demand Notice] demand notice
i, Proimiod GosliRespondont e 1) 1. M/s. Vaxicare Enterprises Private Limited (Borrower) through its Director: Mr. Manoj Nailwal etc. Plot No. 28, 3rd Floor, Block E, tidat UL UL UL IR Al that Part & Parcel of property|na 40 2024 22.10.2024 [RS- 6:98,580/- as on
Mis. Nanda Parbat Finkease Lid {Respondent No 3) Pocket 3, Rohini, North West Delhi-110085, Also at: M/s. Vaxicare Enterprises Private Limited (Borrower) through its Director: Mr. 1. Ankit Kumar Shukla Slo Krishnajadmeasuring 57 Sq. yards bearing 21.10.2024 plus

interest and other

Mis. VGAdevelopers PviLtd {Respondant Mo §)

I lerms of the ceder daled 21,11 2024, the notice 5 hereby gren o theabowe-
rmenijoned Respondents 1o file their reply affidavita. within a penod of 1 week from the
dale of publication of {he nobos ia. on or befora 06122024 wilh sarvice of advanca
copy o the undersigned. The said respondents may collect the copy of the 1A Mo,
50442024 alongwith all Annaxures from the office of the undersigned address of
which i given in the signatures below or othepwlse may request for a capy throwsgh the
email sent to the a-mail ids mentonead below. Next hearng m the matter before
o' bl RCLT Cour 11, FMew Desthiis fied for 02012025

Far further details in this regard kindhy contact the undersigned.

House No. E-664, comprising in Khewat No. 103/99 min, Khatoni No.
121, Rect. No. 41, Killa NO. 4(8-0), 5/1(1-10), situated at Mauza|charges at contracted
Lakkarpur, Tehsil Badhkal, Distt. Faridabad, Haryana which is bounded |rate from 22.10.2024.
as follows: Boundaries: East: Vacant Plot, West: Prop of Bhan Singh, North: Rasta, South:
Borrower/ Guarantor) E-1664, Gali No: {Another Property. The Property belongs to Kusum Devi Wio Krishna Shuklai.e. no. 2 between
12, Shiv Durga Vihar, Lakkarpur - NHPL | you- Memorandum of deposit of itle deeds for creation of mortgage dated: 27.11.2020.

Colony, Faridabad, Haryana - 121010, Also at: B-81, Okhla Phase -1, Okhla Industrial Estate, South Delhi, Delhi - 110020. MSE-
Secured Loan (Account No.2204210090000001)

BRANCH: SONIPAT All that Part & Parcel of property

1. Mis Sonu Boot House (Borrower) bearing Plot measuring 160 Sq. Yards 03.11.2024] | 20.11.2024
through Proprietor Geeta, Geetali-€.,5M,comprisedinRect&KillaNo. 6//15/2min (0-5), situated in Waka
Bhawan Chowk, Opp. Shant Sweets|Within Rakba Jamalpur Khurd, Tehsil Sonepat within Rakba Dev Nagar, |charges at contracted
Corner, Sonipat, Haryana - 131001, 2.{Sonepat, Haryana which is bounded as follows: Boundaries: East: rate from 18.11.2024.
Geeta W/o Parveen Kumar (Co-|House of Mahabir Parshad, West: House of Suresh Devi, North: Street, South: House of
Borrower/ Guarantor) 312/29, Dev|Jogender Singh. The Property belongs to Geeta W/o Parveen Kumar i.e. No. 2 among you.
Nagar, Gali No. 06, Sonipat, Haryana - Memorandum of deposit of title deeds for creation of mortgage dated:10.05.2022.

131001, 3. Parveen Kumar S/o Ram Kishan (Co-Borrower/ Guarantor), 312/29, Dev Nagar, Gali No. 06, Sonipat, Haryana -
131001. MSE-Secured Loan (Account No. 2264210090000008).

=171 (o] B \M ey, V1 (V] M Al that Part & Parcel of Residential

1. Mohd Ziyauddin S/o Mohd property Partand Parcel of Khasra No. 03.10.2024] 21.10.2024
Niyazuddin @ Niyajuddin (Borrower)| 163, having anarea of 100 sq. yardsi.e. m 83.61 sq. Meters, situated at
743, Umar Masjid, Roravar Shahjamal, |Rorawar, Tehsil Koil, Aligarh, Uttar Pradesh which is bounded as|charges at contracted
Near Umar Masjid, Koil, Aligarh, Uttar|follows: Boundaries: East: Plot of others, West: Property of Tori Singh, rate from 18.10.2024.
Pradesh - 202001, 2. Mohd Niyazuddin North: Property of Tori Singh, South: Road. The Property belongs to Mohd Niyazuddin @
@ Niyajuddin S/o Rahimuddin (Co-|Niyajuddin S/o Rahimuddin i.e. no. 2 among you. Memorandum of deposit of title deeds for
Borrower/ Guarantor) 743, Umar creation Ofmortgagedated: 15.03.2021.

Masjid, Roravar Shahjamal, Near Umar Masjid, Koil, Aligarh, Uttar Pradesh- 202001, Also at: Atroli, Pukhta Gadi, Roravar, Aligarh, Uttar
Pradesh - 202001, 3. Mohd. Shanu S/o Mohd Niyazuddin @ Niyajuddin (Co-Borrower/ Guarantor) 743, Umar Masjid, Roravar
Shahjamal, Near Umar Masjid,Koil, Aligarh, Uttar Pradesh- 202001. Also at: Bijli Ghar Road, ADA Colony, Shahjamal,Koil, Aligarh, Uttar

Manoj Nailwal etc. UnitNo. 301, ACM-Aggarwal City Plaza, 17, District Centre Mangalam Place, Sector-3, Rohini, Delhi-110085.

2. Mr. Manoj Nailwal (Guarantor) E-3/28, 3rd Floor, Rohini, Sector-11, North West Delhi, Delhi-110085.
3. Mrs. Bharti (Guarantor) E-3/28, 3rd Floor, Rohini, Sector-11, North West Delhi, Delhi-110085, Also at: Mrs. Bharti (Guarantor) A-
6/45, Sector-17, Rohini, New Delhi-110085.

Collateral: Firstand Exclusive Charge on Hypothecation of the Entire Movable Fixed Assets both present and future along with Firstand
Exclusively Charge on Hypothecation of the Current Assets both present and future& collateral securities including Mortgage created by
the owner (“the mortgagor”) in favour of Bank:

Shukla (Borrower) E-1664, Gali No. 12,
Shiv Durga Vihar, Lakkarpur- NHPL
Colony, Faridabad, Haryana - 121010, 2.
Kusum Devi W/o Krishna Shukla (Co-

Description of Properties:
All that piece and parcel of Shop/ Unit No. 39, CSC-9, First Floor, Sector 16, Rohini, Delhi-110 089 measuring] ~ Manoj Nailwal S/o
21.00 Sq.Mtrs Late Sh. Krishna Nand

The above name borrower and their guarantors & mortgagors are hereby called upon to make payment of outstanding amount within 60
days from the date of publication of this notice failing which further steps will be taken after expiry of 60 days under sub-section (4) of
Section 13 of SARFAESI Act, 2002.

Date: 30.11.2024

Sl Owner/ Mortgagor
Nilesh Sharma, Resalution Professlanal

Dream Procaon Private Limited

IEBI Reg, Mo.: IBBINPA-DO2/P-NOMO4/2047-1810232

AFA Valld up to; 14.12,2024

Req. Address: C10, LGF, Lajpat Megar [, Mew Delli 110024

Email Id: nltesh, sharmai@rrrinsalveney. com ! |p dreamproconigmall, com

Contaet Mo,; +91-981418701

Rs. 28,37,188/- as on
17.11.2024 plus
interest and other

Place: Delhi Authorised Officer, Indusind Bank Ltd.

Dehradun Zonal Office,

1072, Ashirwad Tower, 2™ Floor, Ballupur Road,
Eun!:i-a:r_"_ul'i_l'!ar:_C!_'lakrata_thad_, D-Eh_radun _—_Ed-El]lﬂi
W AT Head Office; Lokmangal, 1501 Shivajinagar, Puna-5

A ” Appendix-IV-A [See provisio to rule 8(6)]
i _.___._E“’ Sale notice for sale of immovable properties

E-Auction Sale Notice for Sake of Immovable Assels under the Securitlsation amnd Reconstruction of Financlal
Assets and Enforcement of Sacunly Interest Act, 2002 raad with praviso o Rule 8 [8) of the Securily Intarasi
{Enforcement) Rules, 2002 Notice is heraby given o the publicin general and in particular to the Borrower (5} and
Guarantor (=) that the befow described immovable properly morigagedicharged to the Secured Creditor, the
Possession of which has besn taken by the Authorised Officar of Bank of Maharashtra Securad Creditar, wall
ke sold on "As is where i3", "As is what is", and “Whatever there is" on 16.12.2024 for recovery of below
rrontioned amount plus interast U e date of realization and costs, charges and éxpenses due 1o the Bank of
Maharashtra Secured Craditor from balow meantioned bosroweers & Guarantor details are hereunder ;

BEFORE THE HOWN'BLE NATIOMAL COMPANY |
LAW TRIBUMAL, BEMCH-II AT MEW DELHI
Comaeny Petibon Mo (CAARSEKDZ024
Conneckad With
Company Aapbcatian Mo, {CAARELNDI2024
In the metler of the Comparias Act, 2013

and
In fha matber of seclicns 230 o 232 and ather|
apphcatia provisions of the Comparias A, 2073
rirad wilh Comparies (Comprimises, .ﬂ-rr-aln%l:'ﬂwr-l:;.

ani -‘mu!gunlai‘a::gsj- Rules, 2

n
Blue Jay Finlease Private Limited
(Demerpad fju,un-:u:u:}-:.'[—'r;:l:tﬂrmr Company-1)

Stride Fintree Ig']ril-rata Limited
(Feaulling Campany-1#estioner Compary-l)

d 31T ERTse

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Advertisement to be published in the
newspaper for the change of the registered office
of the company from one state to another
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of
LAKSHDEEP INFRASTRUCTURE AND
HOLDING PRIVATE LIMITED

Bank of Maharashtra Rs. 9,77,536/- as on
17.10.2024 plus

interest and other

AND (CIN: U68100DL2023PTC413027)
i SCH mﬁaﬁ|mmémﬂ-r having its Registered Office at % Name of Amount Due Short description of the Resarve Price Pradesh -202001. MSE-Secured Loan (Account No. 2269210180000055).
“Their respective Sharshaldars and Creditors” Road, Connaught Place, New Delhi-110001 : - ; reumbran B Incriase Am 1. Shyamvir Singh @ Shyam Veer No. 2, Situated at KhasraNo. 64 &52,| "~ " T 17.10.2024 plus

=1=F

......... Applicant Company / Petitioner =

NOTICE OF PETITION interest and other

Singh S/o Raghuvir Singh @|Measuring 75.25 Sq. Mtr,, situated at Mauja Saray Ajamabad, Tehsil &

A Company Pelilien Mo, (CAA)EENDIZ0Z4  [NOTICE is hereby given to the General Public | |Borrower: | Re 24,43,930.00 |Equitable Mortgage of property at Part Rs ; District Mathur r Pradesh which i n follows: |charges at contracted
{*Pefilion’) conmected wilh Comgany .fl:E|J.I:1||_':.=|I||A1:'|; that the company  proposes to make an 1.Mr. Fajil Slo Mr, Hhﬂ'EE'; + [nterest smd al Khasra Mo, 501, Gram Ibrabimpur 16 80, 000.00 Raghuveer Slngh Urf BUddha Bosimcdtarieastl léaaét LFJ{téid ngtesl_and Oct:herSNobr(t)# F\nggd aSSOUt(?.].OF’lgi rategom 18.10.2004.
No. [CAAI-SAMD202 under sectians 240 toid application to the Central Government under Address: Village Safarpur,| othereharges; |Doh, Pargana Bhagwanpur, Tehsil | (Borrower) 742, Saray Ajamabad, : ; : ; , ; , : Plot e
mﬁﬁlp;'nffﬁ?‘hilrliﬁﬂAL.L‘EEI..;;'gir?:'?nf.Fﬂlr?::g. Ihﬁi Section 13 of the Companies Act, 2013 Roorkee, Distt. Haridwar, Expenses Roorkee, Distl. Harldwar Rs Keshonpur, Manoharpur Dehat, Near|No. 01 Seller. The Property belongs to Sarvesh @Sarvesh Devi W/o Raghuvir Singh
Flntonse Privais | iniied. Sinde ,:{rsg},,_;"h',.-;;:; seeking confirmation of alteration of the Uttarakhand - 247667 wef 03122022 |Utiarakhand- 247668 | 1.69,000.00 Gauri Shankar Jewellers, Mathura, Uttar|@Raghuveer Singh Urf Buddhai.e. no. 2among you. Memorandum of deposit of title deeds for
e eepam ks o v [Memrandum of Assodaion of the Company 2.Mr.Kamil S/a Khalsel Abmad East, ket of Nauaid. West: Roed Pradesh - 261004, 2. Sarvesh @|ceaionomoreeqe e B B2
S i E,_:I't'_:'f'E= by the Patitian gt nhandd i '3;"'5 in terms of the special resolution passed at the Address: H No. 367 Village 18-Owids, South: Other's Plot | Rs. 10000.00 Sarvesh DeviW/o Raghuvir Singh @ Raghuveer Singh Urf Buddha (Co-Borrower/ Guarantor), 742, $araijamabad, Ifeshonpur,
8 October 2024 and hieard on 19t November Exrtdra Ordinary General Meeting held on Bafarpir, Rourkes, Hariduar, : ' Manoharpur Dehat, Near Gauri Shankar Jewellers, Mathura, Bangar, Uttar Pradesh- 281004, 3. Pravin Singh S/o Raghuvir Singh @
%lr:ifjngi" I|a ?:I d'l.“u{'a"- 5.4 ﬂ?ﬂi-"nai:--‘-.'?i?-fn‘;ﬁ | L_I.?_: t23 hNoveryt\bEr, 29%4 t% %r}?blefthe "?‘lor?_pami Uttarakhand-24 7687 — Raghuveer Singh Urf Buddha (Co-Borrower/ Guarantor) 742, Saray Ajamabad, Keshonpur, Manoharpur Dehat, Near Gauri Shankar
Hon'ble Tribunal issued the gedar undar tha Capital Territory of Delhi” to the "State of —— Jewellers, Mathura, Uttar Pradesh — 281004. MSE Secured Loan (Account No. 2269210080000154)
atition o 1 pvamber 2024, The =aid Pailion| . , . ” : —
is naw fixed for hearing bafore the Hon'ble)  |Uttar Pradesh”. 2 |Borrower: | Rs 37,45,244.00 Fropery Locatad o per e Keuaeradhg Rs The above borrower(s)/guarantors(s) are advised to pay the amount mentioned in notice within 60 days from the date of
Tribunal oa 16ih January 2025. | |[Any person whose interest is likely to be i.Mr. Naora] Kumar S/0 Sh. , jnprestend |1527/3. 152772, Gali No 20, Krishna) 14,35,000.00 publication of this notice failing which further steps will be taken after the expiry of 60 days of the date of notice as per provisions
Any person desirous of supporting or copasing)  [affected by the proposed change of the Ramesh Chand other chargea /| |Magar, Mauza-Salempur Rajputana, e s ; ; ; ;
e =aid Petition should sand I tha PElboner | registered office of the company may deliver Address: 429, Nanheda aipanses Pargana Bhagwanpur, Tehsil Rs of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002. Moreover the
El:umpa-'lj 5 ad;uca-.rsn_ar#.-m I|c- the Pelilionari oiher”  on the  MCA-21  portal Anantpur, Harldwar. wef 1507.2023 |Roorkee, Disti- Haridwar, Utirakhand| 1 43 500.00 borrower(s) / Guarantor(s) are hereby restrained from dealing with any of the above secured assets mentioned above in
; har i signed by . o . - et : . . . . - . .
Fimitoar or braiher advecate. with bt namal |(WWw.mca.govin) by filing investor g:féz':l‘;;‘:r'“?“ﬂ ;?:EEL i*gf" 708,05 Sq fi. bounded| any manner whatsoever, without our prior consent. This is without prejudice to any other rights available to us under the
and address, o as Lo reach the Pefifionar]  [complaint form or cause to be  delivered or W : ng: ; subject Act and/orany otherlawin force.
Conparny's advotate at the address given hg,-_g...; send by registered post of his /her objections 2. Mrs. Priyanka W/O Sh. Neeraj| Morih- Oiher's Property, East- plot of| ge. 10000.00 J y
belcw or al the registered office address of e |00 ded by an affidavit stating the nature of K umar | Wipin Kumar, West- House aof Masler Date: 29.11.2024 Place: Delhi NCR, Haryana and Uttar Pradesh Authorised Officer
Patitianer Compary-1 at Flal No, BQ9, Bth Flogr | S4PPOTEC DY g e hat Address: 429, Nanheda Pratap Singh. South-14 fest wide road
Padma Tower:1l. ﬁﬂ.ar.mz Place, New Delhi.| his / her interest and grounds of opposition to Arawt P.'-I = !:1 et f ' '
110008 or a1 e registared affea address of Ihe |the  Regional Director, Northern Region, : "
:'wllleﬂ FEI]E?;?L‘ 1I—I_]atr“e_.lr';a i?u?ﬂérurdh?f?innr ﬂ-:ﬁ._ Floor, Pt. Deendayal Antyodaya Bhawan, CGO RUDRAPUR BRANCH Home Loans Registered Office: Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002.
biefars the date fixed for the hearing of thl Complex, New Delhi-110003 within fourteen : . . . : Branch Office: BP-49, First Floor, Neelam Bata Road, Nit Faridabad-121001, Office No- 4,5,6,7, First Floor, Shree Ram Palace, Bhoja Market, Sector-27,
Pelition, Where helshe zesks 1o oppose thal |(14) days from the date of publication of this 3 |Bomrower : 1. Mis R Facility| ps 12.41.677.00 |Residential Pvl Plot no E 78 al Khasra Rs Near Vinayak Hospital, Atta, Gautam Buddh Nagar, Noida - 201301, 143, 2nd Floor Main Road Facing (above Icici Bank), Civil Lines, Bareilly- 243001,
Petitian, the grounds of oppasition ar & copy off | notice with a copy to the applicant Company Management proprietor  Mr) o oo eciang [N 40 Min Village Chhatarpur, P & T| 7 45.000.00 1st Floor, SCF 12 Main Market, Sector 14, Sonipat - 131001
s affidavi stall be Rished Will S CSCE | ot its - Registered Office at the address Ramkumar chaudhary slo MF| piher charges/ [Rudrapur, Dsirict Udham Singh Nagar | ——
nortsaned 10 any person renuety e Samal |mentioned below:- Govardhan chaudhary expenses  |owned by Mrs. Jyotisha devi wio M. |Rs 71,600.00 PUBLIC NOTICE- AUCTION FOR SALE OF IMMOVABLE PROPERTY
on paymant of the prascrbed chargas for the, 704, Tth Floor, Ashoka Estate, 24 Barakhamba #_'T"’“‘EEH 1d3Wﬂ Lﬁ 559 J'-!-Wﬂ; woaf. 26.07.2021 |Godhan Singh, Plot area 111.52 Sg Mir [UNDER RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]
e E-"-l Road, Connaught Place, New Delhi-110001 ! aautt: L';"r dzﬂfﬁ?s'"g - e e Notice For Sale Of Inmovable Property/s Mortgaged With India Shelter Finance Corporation (isfc) (secured Creditor)
Falak ikt ] For & on behalf of LAKSHDEEP Aoy bk : Rs. 10000.00 Under The Securitisation And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002
desh) Assuciales, Mdvocates INFRASTRUCTURE AND HOLDING PRIVATE LIMITED Address 2 : House No. 49, Shakti o : o : ; ; ; ;
Adwacates for the Patitianer Compares) sd/- Vihar Hudlra . Lr:tr-'ram: Sinah SYMBOLIC POSSESSION Notice is hereby given to the public in general and in particular to the borrower(s), co borrower/s and guarantor(s) or their legal heir/s representatives that
1 '?Bri,i_'r'-" r J,I’;r'?h"ag?‘ns;‘ﬁfh“%a?- SUDHIR VRUNDAVANDAS VALIA Nag i af': and. 263163 4 the below described immovable property/s mortgaged/charged to the Secured Creditor, the possession of which has been taken by the Authorized
el Ml W AL (DIRECTOR) Ciusrenior M dootishia el Officer of ISFC (secured creditor), will be sold on 31/DEC/2024 (on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHAT EVER THERE IS” basis for
Placa : New [_Hr:—'“‘-a': sahebivashlaw.com| | pate : 29.11.2024 DIN : 00005561 wr:h? l:";-i;':l-l'-ian 5";,-.; h recovery of outstanding dues from below mentioned Borrowers, Co- Borrowers or Guarantors. The Reserve Price and the Earnest Money Deposit is
Data - 30.11.2004 Place : New Delhi Address  : Rlo House no 06| mentioned below. The sealed envelope containing the EMD amount for participating in Public Auction shall be submitted to the Authorized Officer of
Village Sahat Bangar Mathurs ISFC on or before 30-DEC-2024 till 5 PM by EMD /Payment will be DD/Cheque/RTGS/NEFT at Branch/Corporate Office. BP-49, First Floor,
Littar Pradesh 281301 Neelam Bata Road, Nit Faridabad-121001, Office No- 4,5,6,7, First Floor, Shree Ram Palace, Bhoja Market, Sector-27, Near Vinayak Hospital, Atta, Gautam
Buddh Nagar, Noida - 201301, 143, 2nd Floor Main Road Facing (above Icici Bank), Civil Lines, Bareilly- 243001, 1st Floor, SCF 12 Main Market, Sector 14,
e wimapere | Bank of Maharashtra HALDWANI BRANCH Sonipat -
| T pat - 131001
| Rank of Viaharashira . - . .y I
S —— 4 éﬂf:aﬁgl::zﬂhﬂﬂ Sexena Wio| Rs 17,94,603.00 [Euabls Morigags of property thata o Rs Loan Name of Borrower(s)/ Date Of DESE] Reserve |Earnest
- + interestand |, o e raula. Tahsd| 12+06.000.00 Account No. Co- Borrower(s)/ Demand Notice Possession (Under|  price | Money
2.Mr. Ashish Kumar Saxena 5/o| gther charges |/ 71, Villags Faizalpur, Mehraula, Tehs Guarantor(s) / Legal A t As On Dat Constructive/
PREMISES REQUIRED ON RENT ir Rajeay Kumar Saxens oxparises  |(yeiothind, admasuring plotarea 864 | - K3 Heir(s)/ Legal Rep. mount As On Date Physical
Approx. Carpet |_Location Eg_t;'?”:::m}?af; shase | Kath| T 2022 | oormirand bounded as: ~ | 1/50.600.00 LA11CLLONS000 |MR/MRS REKHA, 22002022 Rs. 17,65751.02- (Rupees Rs. Rs.
. H o — - ] ! Morih - Remaining par of Housa 71 |, Easi 005036121 / AP- |MR./MRS JITENDER Seventeen Lakh Sixty Five Thousand PHYSICAL 16,00,000/-1,60,000/-
Area of Premises:|1. Pushpanjali Enclave (Dist. North East Road, Hathala Sonalpur, Rasta €,08 melar wide, West - House 70 10071717 Seven Hundred Fifty One and paise two POSSESSION
1200-1700 sq. fi. Dethi, NCT Delhi) mraﬂnhaﬁ. Uttar Pradesh — 244 and E-1. remaining Part E-1, South-|Rs. 10000.00 only)
, - Remaining par of plol E-22
The i:ll"D[JDEEd premises should be prfEl"El:l"j atgrou nd floor I::'n'u'ﬂ.l"l Description Of Property: All Piece And Parcel Of plot admeasuring 81 sq yards,0k-2.66m share 08/207 out of total land 00k-2.66 comprised in
sufficient pa ming EEEGE] on lease rent basis for ope nin ga branch SYMBOLIC POSSESSION l];}g[\)}ia\‘;Dnng'S/%l3,tk}tlatatn1()81t93z,\%ill';1 n(; 243/;46;2(%-?3, :gluéll)tledt ISMC lsimittin())lhin]a),. Krishan Colony Gohana Teh Gohana Distt —Sonipat
along with ATM room with separate entrance. The premises  AsLeled O o, vest ST e, o] O 1gTan, Do [ O igran
o f ARIDWAR BRANCH LA11CLLONS000 |Mr./ Mrs. Chandrwati | 16.09.2024 Rs1115055/- (Rupees Eleven SYMBOLIC Rs. Rs.
should have adequate power load and provision of other 005035756/AP- | Devi W/o Harishankar | Lakh Fifteen Thousand Fifty Five Only) POSSESSION | 8,50,000 /- | 85,000/-
infrastructural requirements as per Bank's requirements and S AN oM DI | Raddtoa g (Eauitebia Mongage of knmiavpble Rs 10073204) Prasad, Mr./ Mrs. Vicky Y Y
specifications. The premises should be ready for possession or 5':‘:';:;';&“{3:’;’:;“ qﬂ;'s?“;'“ + interestand |Broperty in tha name of Mr. All 22,42,000.00 10 Hari Shankar
to be ready within 10-15 days as per Bank's requirement. The Address: | O tpantas | |AL Houss on Khasea No. 419255°of|  pg Harishankar Prasad S/o
interested parties/ persons should submit their offers on the House on Khasra No. 419/2i5 .nfi w.ef 03.11.2023 |khata Mo, 281 Vill. Dhandera roorkee,| 2 24,200.00 Makhan Parsad
Bank's prescribed formats of “Technical Bid"” and khata No. 281 Vill, Dha“ﬂ“al Tehsil HC":"'*f-ffen Disst. Hardwar, Ad Description Of Property: All Piece And Parcel Of Freehold Residential 1 st floor Back Side without roof/terrace rights of Property bearing no.
“Commercial Bid” respectively in two separate sealed reorkee, Tehsil Reorkee, Distt.) measuring 120.82 sq “‘_—1" or 1300 ':5-51 RZ 442 On Plot no. 7 area measuring 43 Sq Yds i.e. 35.9523 Sq. Mtrs falling under khasra no. 436,865/437, 866/437 situated in the revenue estate
SHGeloheE SansrEcibing Teshnital Bid" MComimshsal  Bid® Haridwar FEF-‘I1- and bounded as:East Plot of| ge. 10000.00 of Village Nasirpur Colony Known as Kailash Puri Gali no. 12 New Delhi-110045 BOUNDARY:- East: Other Property West: Other Property
P P a | RIZWAMN, West: Plot of Others, Narth: North: Gali 12 Ft Wide South: Other Prop
respectively upto 02,00 PM on 05.12.2024 in the office of Zonal Plot of Others, South: Wide Road 16 icLLons000 v Re P SYyry— —— i svmBoLIC - -
Manager, Bank of Maharashtra, Zonal Office, Block 4, Plate B t : . Foonam 9. S - (Rupees FourLa ; '
. e - ! 2 5 SYMBOLIC POSSESSION 005009969/AP- Sharma W/O Prem Forty Eight Thousand Six Hundred Forty Six | POSSESSION | 4,00,000 /- | 40,000/-
Ground Floor, NBCC, East Kidwai Nagar, New Delhi, These : amra—— L _ 10019626) Kumar, MR./ MRS. Prem omyy) ’ !
formats can be obtained in person from above office during office 6 :.isll:' Jmtfn arora Slo Sh. Brll Rs 20,91,685.00 Euu-LalL*'E! [}“Drlﬂaui‘r ?[._1 'm';':whm Rs gﬂg:r;raS/O Jai Ram
f ! i ohan ra + |nterest and |PrOperty in the name of Mrs. Praveen| 47 60,000.00
hou rﬁh Elﬂkd falsﬁ Garlilt bE‘_ dﬂW;l?El“#Edd r?ﬂ'leftﬂﬂk SI WEbEl_EE I:Ei_l'":ﬂ deceased through legal  oo. charges | Arara WioSh, JaydespAron = - Description Of Property: All Piece And Parcel Of Plot No- 72 C, Area 39 Sq Yards, Indrapuri, Abcd Colony vill- Gharoti Khurd, Pragana- Loni
wWiww.Dankaimanarasnira.in under iender sechion aiong wi heirs) | expenses at Khata no, 1543, Khasra na, 110 mi Rs Tehsil and District- Ghaziabad, Up- 201102, BOUNDARY:- East: Plot Of Others West: Plot Of Others North: Gali 12 Ft. Wide, South: Plot Of
this tender advertisement. The Bank reserves the right to 2.5mt, Pravean Arora Wio LL Sh.| e f46.11.2023 |Rakba Haripur kalan, Tehsd Rishikesh.| 4 76,000.00 Mr. Kartar Singh
cancellreject any offer without assigning the reason thereof. No i*‘ﬂ“ﬁ":"’;‘;ﬂ": Confectionary Jaiweiiun, Limkheno. -Aamdeewing, HL11CHLONSO000 |Mr./ Mrs. RANI DEVI, Mr./ | 18.09.2023 Rs. 9,13,827/- (Rupees Nine SYMBOLIC Rs. Rs.
erHEFEQE will be paid- |ﬁEﬂﬂ’11ﬁIJETE and dEiEI':,rErd pmpﬁﬁalf’ will not Ih-rnugh Proprietor Sh. JEI}I'dE-E';i ggj:dz%?;r = 005027630 / AP- |Mrs. MUKESH KUMAR || acs Thirteen Thousand ~ Eight Hundred [ POSSESSION (10,00,000 /-(1,00,000/
be considered. For further details contact us at Arora North:. Property Hemalyan- Sahkad| - 1000800 10047381 SINGH Twenty Seven Only)
g 1 i - i di d th h legal i
premises del@mahabank.co.in Landline No. 011-20815297 LE;::]? VR CRAGRY e E'_‘"'?IEPEE‘”""-:'[ Wl Sinat Description Of Property: All Piece and Parcel of All Piece and Parcel OF Plot Land Area 100 Sq YDS. Part of Khasra no 115, Situated at Village
Date: 30.11.2024 Deputy Zonal Head :Ié;!.ﬁdrjmaé G e l,n":;_-;[; é’;;t'; FzrrLIE;E:rh'.l A, Nalgada Noida. Distt Gautam Budh Nagar Boundary North-NA , South- NA, East- NA , West- NA ,
; : £ Shamsan Road, Gokul Devi '
Place: Delhi Delhi Zone Dham. Fist: No24. Kharkharld South: 12 ft. wide road CHL100004710/A |MR./ MRS. RESHMA BI, |21.06.2021 Rs. 842724.11/- (Rupees Eight | SYMBOLIC Rs. Rs.
245401 P-0783635 MR./ MRS. AJIJ UDDIN || ¢ Forty Two Thousand seven Hundred POSSESSION | 7,20,000 /- | 72,000/-
Twenty Four and Eleven Paise)
FORM A E-Ga_ﬁ Mo, 4, Hama!ya_n E‘:ulnny.l Yy
PUBLIC ANNOUNCEMENT 2::;:,2:; n_g:;';::h' Funhikanh Description Of Property: All Piece and parcel of property bearing Khasra no. 348 Gram Mohanpur Near Rathore atta Chhaki Nakatiya Ujala
(Undar Regulation & of the Insolvency and Bankruptey Board of India Address: Enclave Bareilly Uttar Pradesh East-Plot Noor Uddin Khan, West- Plot Aarif, North- Rasta, South-Property Of seller
' ; poc ; prdE
(insolvency Resolution Process for Corporate Persons) Regulations, 2016) f;:;,._.,;':. al Hw“ﬁrﬂl m?ﬁ;ﬂ :h,:,_: ——
FOR THE ATTEMTION OF THE CREDITORS OF Harl 'm_ :.':I':'_I “%h:“ l:i‘.-il;hikislf.! 1) The prescribed Tender/ Bid Form and the terms and conditions of sale will be available with the Branch/Corporate Offic®P-49, First Floor, Neelam Bata Road,
DANCY BUILDERS PRIVATE LIMITED I}Bhfm:tun Uttrakhand 'i Nit Faridabad-121001, Office No- 4,5,6,7, First Floor, Shree Ram Palace, Bhoja Market, Sector-27, Near Vinayak Hospital, Atta, Gautam Buddh Nagar, Noida -
RELEVANT PARTICULARS Guarantor: Mr. Girish Rawat {Gali 201301, 143, 2nd Floor Main Road Facing (above Icici Bank), Civil Lines, Bareilly- 243001, 1st Floor, SCF 12 Main Market, Sector 14, Sonipat - 131001

1 ma”ﬁw'fm ED[PT'.IHTEG"D[EIIE u.j"ﬂ'f EUILBE'H'SEFE'WATE LFHrTEﬂ Mo. 4, Hemalyan Colony, HBF|p“,-i between 19.00 a.m. to 5.00 p-m. on any working day.  2) The immovable property shall not be solfi below the Reserve Price. '

5 Tﬁhﬂl!'|-r|-:L|Jric-|-:'1r51<-.":-|‘:_|F:~I. i:Lupumle Hattor IJEI IE'A:IJI.?'L']TIQ e Kalneth, Rishikesh, Dehradun- 3) All tr.1e bids/ .tenders sul?mltted for the pyrcha_se.of the above property/s sh_all be accompanied by Earnest quey as mentlone_d above. EMD amount

A [Rhory decar which earmaraie: dabior | EAGEr of (aennanias. fielh 243401) | favouring “India Shelter Finance Corporation Limited”. The EMD amount will be return to the unsuccessful bidders after auction.

S |uAnarly LII: Ei'_“ 4 lF'l A EAPENE: QR | AN O LM 5. Lotk 7 |Mr. Hemant S/0 Shri Lochan| gs 373306600 |Equitable Mortgage of immovable 4) The highest bidder shall be declared as successful bidder provided always that he/she is legally qualified to bid and provided further that the bid amount is not less

_ i TR TH el Singh |+ interesiand |Property in the name of Mr. Hemant Rs than the reserve price. It shall be the discretion of the Authorised Officer to decline/ acceptance of the highest bid when the price offered appears inadequate as to

4. |Corporate ldentity No./Limited Liability | L11100DL2018PTC345711 (Rlo H. No. 10A Khanna Nagar  opher charges| |S/0 Shri Lochan Singh at Village| 26.28,000.00 make it inadvisable to do so.
dertification No. of corporate debtor Jwalapur, Haridwar, Uttrakhand,  axpenses Jamalpur Kalan, Pargana Jwalapur, 5) The prospective bidders can inspect the property on 26-DEC-2024 between 11.00 A.M and 5.00 P.M with prior appointment.

5. |Address of the registered office and|H.No. 804. G.F.Segno Gre-1932 Fiat B-1 = 248407) wel 05922023 (Tensil & District: Haridwar Rs 6) The person declared as a successful bidder shall, immediately after the declaration, deposit 25% of the amount of purchase money/ highest bid which
'|]rir||;i|'_|;g| office of amyy o corporate | Ghitoeni Gadaipur, South West Dalhi Address: (Utrakhand), admeasuring 73,88 sq 2,62,800.00 would include EMD amount to the Authorised Officer within 24 Hrs. and in default of such deposit, the property shall forthwith be put to fresh auction/ sale
debtor 110030 A Partof Plot No. 216, On Hhasmi mitr., bounded as: East: part of Plod by private treaty.

B (nschency  commencement dale 1 127 N rnber 2004 IEonw ol oulet Mo. 141 Gram Jamalpu_r Ha!an.: no. 216, Wast: Road 8 feet Wide, Morih: 7) In case the initial deposit is made as above, the balance amount of the purchaser money payable shall be paid by the purchaser to the Authorised

y | (Copy Pargana Jwalapur, Tehsil 7 Disst 20 ft. Wids Road, South: Part of Piot| Rs. 10000.00 Officer on or before the 15th day from the date of confirmation of the sale of the property, exclusive of such day or if the 15th day be a Sunday or other

__{respectof comorats deliior rapAlvad o 21 1-200) Haridwar Uttrakhand | ne. 215 holiday, then on the first office day after the 15th day.

T = (¥} | ° r y .

E [51.|mi5“3|3 aate ':!f. closure of Insohancy {26 May 2025 Guarantor :- Mrs. Roma Arya Wio SYMBOLIC POSSESSION 8) In the event of default of any payment within the period mentioned above, the property shall be put to fresh auction/ sale by private treaty. The deposit including
|resalution process . Mr, Hemant Rio H.no. 10A = == ' EMD shall stand forfeited by India Shelter Finance Corporation Ltd. and the defaulting purchaser shall lose all claims to the property.

8. (Mams and regisiration numbder of the | Ashok Kumar Gupta Khanna Nagar Jwalapur, 9) The above sale shall be subject to the final approval of ISFC, interested parties are requested to verify/confirm the statutory and other dues like Sales/Property tax,
insohvency professional acting as intenim : Reg Ma Harldwar, Uttrakhand - 240407 | Electricity dues, and society dues, from the respective departments / offices. The Company does not undertake any responsibility of payment of any dues on the
resalution professional | [BBYIPA-DO3AP-NO0010/2016-17 /10072 | - _ property.

e 3 R b L R A e B R H [Mrs. Sonl Singh Wia Shrl Equitable Mortgage of immovable ) , , , . . . . .

9. |Address and e-mal of tha interim | Emait: ¢cmaashokouptiaamall.com Maanvendra FTEthp Singh (Dia| H:‘ T:t'::;:f:’?: plﬂ;lel‘l'ﬁ-'l.-ﬂﬁﬁ nElnmEr afhrs I;_;ﬁ__lm Singh| 3p BIR;EI} 00 10) TDS of 1%, if any, shall be payable by the highest bidder over the highest declared bid amount. The payment needs to be deposited by the highest bidder in the
resolufion I'.IrLIrI: ssinnal. a5 rEglbIE"E-{ii Re 0. hodress: LD ‘qE. F'dal'f'-r.-'l.l-"ﬂ Dalhi- Shri Eﬂtfﬂ?ﬂﬂrﬁlnghr S .;harﬂa—,ﬁ r Wio Shii Maanvendra PFHI'HF! E.mgh ey ) PAN of the Company and the copy of the challan' shallbe SmemedltO the CompénY- ) )
| with tha Board {11034 Prop of: Mis Sai Grocery Store armiimon (Do Shri Satyaveer singh) Rs 11) Sale is strictly su'bject to the terms and conditions |ncorporat.ed in this adverﬂsgmgnt and into the prescrlped tender fgrm. . '

10 |Address and e-mall 1o be u=ed for|304, DB Gupta Road, Karol Bagh, Shop no. B-11, Balaji Complex-| w.ef. 18.11.2022 At Part of Khasra Mo, 41303, .I'|."Ii 3,08,275.00 g) The succegsful tgcfiffier/purchaser shall begrall stamp duty, rgglstratlor? fees, gnd |n</:|denta| exp/enses for getting salg certlflcat.e rgglstered as appllcablf as per law.
| 3 ) PG - Opp. Bank of maharshtra, located at Mauza Ganeshpur, Inside ) The Authorised Officer has the absolute right to accept or reject the bid or adjourn / postpone / cancel the tender without assigning any reason thereof and also to
correspandenca  wilth - he  intem | New Helhi-1 10005 i 1 | - modify any terms and conditions of this sale without any prior notice

P E it Ernail: irp.dancybuilders@qmail.com Ranipur More, Haridwar, Hadud Magar nigam Roorkes y _ utany p :

11.|Last date for submission of claims 112 December 2024 Flat no. K-408, Aarogyam bounded as: East: house of DINESH ' ’

12.|Classes of creditors, if any; under chause | Mot Applicabis Residence, Near Crystal world, | West: Mandir, North: Way 15 fest wide, 30 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR
(i of sub-section (64 of section 21, Bahadrabad, Haridwar,| South: Johad The above mentioned Borrowers/Mortgagors/guarantors are hereby noticed to pay the sum as mentioned in Demand Notice
ascertained by the imterim resolution Uttrakhand-248402 SHYSICAL POSSESSION under section 13(2) with as on date interest and expenses before the date of Auction failing which the property shall be
professional HNO. B-36 Nasakhstra Vatika At auctioned and balance dues, if any, will be recovered with interest and cost from you.

13 |Names of Insolvency Proiessionals | Mot Applicate Elhf’::d ESJ::"‘:R:“:_Z:;:‘ETE'-i Date: 30.11.2024 For India Shelter Finance Corporation Ltd Authorised officer.
identified  to  act as  Authorised il el vl g Place: DELHI, NCR, BAREILLY Mr. Sudhir Tomar at Mob. No. + 91 98184 60101
Bepresemalive of creditors m A class Sanjoey H:.-I-I‘n-ﬂ-l‘. House no. 268,

i Three namas for each class) Devipura, MNayagaon, Sitapur,| e v
; ] fink; Jwalapur, Haridwar, Uttrakhand- F I I

14.1{a) Relevant Forms and Wb fink; 2494n$ . | I M G H A N
i) ﬂl‘-ta:lﬂl 0 ahinis iz :l;ftl!@-'.-'I?E:fﬂu-lll-'ﬂ:-'\:Elmt*-"!ﬂ*" W0y h E—— 1 S— VR R—— — Whilst care is taken prior to acceptance of advertising

|repragentalives ana availabla at; | Physical Addrass. W/ ale an me of e-Auction ; 16,12 2 rem 2 P M, LM, with aute extension for 10 min Arh = i . 7
L : - i R e e e e copy, it is Nnot possible to verify its contents. The Indian
Motice is herety gen that the Mational Company Law Tribunal kas cedered the cormmencenent of a - S pand - i d i
corporate insehvency resalution process of the Dancy Bulders Private Limited on 27-11-2024. (Copy of the Date & Time of Inspection of Property : 09.12.2024 to 13.12.2024 time 11.00 a.m. to 5.00 p.m. EHF"'E‘-'EE {F'} Limited cannot be held FEEPQHE“:‘IE for such
bkl SO R A Wi Last Date & Time for Submission of Bid application/KYC documents/EMD etc. 16.12.2024 contents, nor for any loss or damage incurred as a
Befoen 12122024 12 e inter i ri soketion prefessional 21 the:address antined against antry M. 10 E?; e el ..3qﬁ.ﬁﬁ'ﬂﬁ:i:ﬂﬂﬁ:Ehfﬁﬁiﬁiﬁiﬁe‘:iﬁ'Ekaﬂﬁﬁﬁeé’ I':':k?:;;ﬂm":;:f;:ﬂ?é:‘hrﬁiﬂjf“ result of transactions with companies, associations or
ety e sl Aimm o il e For any assistance, Contact Person: Ashutosh Tripathi Authorised Officer, Dehradun Zone, individuals advertising in its newspapers or Publications.
Subrmesion of false or mizleadng nrnulfs of claim sha-llattranlpanalt-a.s. Sdl For Registration and L:;:é:.—.;ﬁhggir?;gt?as visit hiltps:fabkrayin We therefore recommend that readers make
et 1[!“"‘3".&:“";,?"&? STATUTORY 15 DAYS SALE NOTICE FOR SUBSEQUENT SALE UNDER RULE B(6) AS PER AMENDED necessary inquiries before E:Erndl_ng any monies or
Corp ,,|1,',1.;.r?"mauﬂ EE;uTL::: ":;":",',’Hﬁlﬁmﬂ'ewﬁl 1'“1;m.:- SARFAESI ACT 2002 The borrower/guarantor are horeby nolified 1o pay Ihe sum as mentioned above along with entering into any agreements with advertisers or
e B BSOS s | iodated narestansanciay oxperses oo et aucion, g whieh nepropery i boaucionsssod| | otherwise acting on an advertisement in any manner
Place: Now Dolhi. Com Email; cirp.dancybuilders@gmail.com b ASRILAnY : ' - — whatsoever
Date : 79.11.2024 Rieg. Address : LO-46, Pramgars, Oelhi-34 Date - 29.11.2024 Authorized Officer, Bank of Maharashira )

financialexp.epapkin New Delhi




